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( As per Hon, Mr. A.B, Gorthi, Member (Admn) )

i i

Judgem:z nt

Heard Sri K: Venkateswara RQQ, learned counsel for
the applicant and S,.i K, Ramulon,{learn?d counsel for the
respondents. j
2, The relief claimed in this UA is ?or a direction to
the respundents to re-engage the appllcant as [, sual ;

I : J\_;_u.—u

Mazdoor under the respondents and to ccn31der for grant of
temporary status and regularlsatyon.

3. It is stated in the DA that the appllcant had worked
under Respondent No.1, fram 1-3-%@ to 20-2-95 continuously
but thereafter (the wvas not giuen!any uo?k on one pretext
or the other, 1In support of his‘contenﬁian that hg had
worked during 1994-95 the applicént had furnished a docu-
ment givihg the details of the number of days he waorked
monthuise. . ' S J

4, Learned standing counsel for the wespondents statss
thzmlghe facts averred in the appllcatlnn will be verified
and/found correct, the rESpondenEs uzll&npna}ger gg%pgage—
ment of the applicant in accordance uith the extant rules.
In view of the above this QA is éisposehiuith a direction
to the respondents to feengage tﬁe applicant as seén as
there is work and in preference éo freshers and those whe

réndered lesser number of days of service than the applicant.

For this purpose none working as. Casual labour presently
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seuld ba retrenched, . |
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5, After resngaging the applic%nt as Cgsual Mazdoor,
the case of the aﬁplicant will bé considered for grant

of temporary status.and regularisation in accordance with

o [
the extant instructions/scheme. |

6. The OA is ordered accordingly at the admission stage

itself. WNo costs.ﬁ
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(A.B. G ihi (v. Neeladri Rao)

Membhar {(Admn : . Vice Chairman

. pated : Becamber i, 95
Dictated in Cpen ?ourt .
@ | %
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Deruty Registrar(J)cc
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To

1. The Telecom Dist.Manager, ‘
Ahantapur. )

2. The Chief General Manager,
Telecommunications, Door sanchar Bhavan,
Hyde rabad.

3. Oae copy to Mr. K.Venkateswar Rao, Advocate, CAT Hyd.

4, One copy to Mr.K,Ramulu, Addl}CGSC.CAT.Hyﬂ.
S One copy to Library, CAT.Hyd.'

6. One spare copy. ]
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IN THE CENTRAL ADMINISTRAT.VE Ti PAOR ¥
HYDERABAD BENCH AT HY RBRAD. D

THE HON'BLE MR.JUSTICE ¥V ,NELLIDAIRAD
" VICE CFh IFMEN

"20 Gorttn

THE HON'EBLE MR,E«.,MWJ sM{A)

1!
. X
DATED: | -[]) ~1995
ORDER/JJ.LUBMEM
. M.A./R.Jl’/C.A‘.NOQ
in
T.ANO. (W.P.ND.
. Admitted and Interim directions
Issued. .
alilowed. - - .

Disposed of with directions.

N

Tismissed.
Dismfissed@ as withdrawn.
Dismiissed for default;
Ordejred/Re jected.’

No order as to costs.
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\| DECISSS N=F
HYDERABAD BENCH.






